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claims the idol on the ground that it
was stolen from a temple in 1956 and
taken abroad.

The industrialist, Mr. Norton, Simon .

has conceded that he hnew the bronze
had been smuggled into the USA when
he brought it from a New York art
dealer. But he believed the dealer had a
clear title to the idol.”
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S. S. MARISWAMY  (Tamil
Nadu) : Sir, in this connection, [ want to
make a small point. It was the Madras
; Government that sent an officer all the way
\‘to America to trace out the idol. 1t was
| because of the work done by one Mr. Kri-
'{shnaraju that that idol was trace out, T
would like to hnow whether the opinion of
the Madras Government has been taken.
|
\g SHRI RABI RAY : I support him.

SHRI £ S. MARISWAMY : It is a point.

[

THE CONSTITUTION (AMENDMENT)
BILL, 1975

(To amend the Eighth Schedule)

SHRI I. T. SINGH (Manipur) : Sir, I
beg to move for leave to introduce a Bill
further to amend the Constitution of India.

The question was put and the motion
was adopred.

SHRI 1. T. SINGH (Manipur) : Sir, 1
introduce the Bill.

THE WORKMEN’S COMPENSATION
(AMENDMENT) BILL, 1975

SHRI S. KUMARAN (Kerala) : Sir,
I beg to move for leave to introduce a
Bill further to amend the Workmen's Com-
pensation Act, 1923,

The question was put and the motion
was adopted.

SHR!I S. KUMARAN (Kerala) : Sir, 1
i introduce the Bill.



